Sl. No. 3

NATIONAL COMPANY LAW TRIBUNAL
AMARAVATI SPECIAL BENCH
(Virtual Hearing)
PRESENT: SHRI RAJEEV BHARDWAJ — MEMBER (JUDICIAL)

: SHRI SANJAY PURI - MEMBER (TECHNICAL)
ATTENDANCE-CUM-ORDER SHEET OF THE HEARING HELD ON 04.12.2023 AT 02:30 P.M.

TC/CP. Nos. CA/IA No. Section/ Name of Parties
Rule
CP(IB)/128/7/AMR/2022 7 of IBC ICACNEank Liiitedl ¥s. URLElyiets
Private Limited
ORDER

Withdrawal memo filed. Mr. Dishit Bhattacharjee, Ld. Counsel for the FC and
Mr.V.Ravinder, Ld. Counsel for the CD present. A withdrawal memo dated
29.11.2023 signed by the representative of the FC and its counsel, reporting that
the FC has accepted the OTS proposal and seeks to withdraw the Petition with
liberty to revive the Petition, if any violations as per the terms of OTS. In the light
of the memo, nothing survives for adjudication in this Company Petition. Hence,
the Petition is dismissed as withdrawn with liberty to the FC to file a fresh petition
on the same ground, in case of OTS fails. Accordingly, CP(IB)/ 128/7/AMR/2022

is disposed of.
Sd/- Sd/-
SANJAY PURI RAJEEV BHARDWAJ
MEMBER TECHNICAL MEMBER JUDICIAL

Swamy Naidu (PS)




